CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALL AHABAD

Dated: 25.01,1985

Gricinal Application Noi 1324 of 1994

Shri Ganesh, S/0 Shri Satya Narayan
R/U Block No., 324 G, Smith Road,
Railway Colony, Allahebad
e 8.0 & e s e prllcfnt.

By 'Advocate Shri S.K.Tyagi
Shri D.VY.5ingh

Versus
The Union of India & Ors.
eses ssse Respondents.

By Advccate Shri Avnish Tripathi
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Hon'ble Mr..T.L.Verma, Fember-J
Hon'ble Fr. K.Muthukumar, Member-A
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Shri S.K.Tyagi for the applicent,
Shri $.C .Jripathi for the respongents files C.h.
Let it be kept on the record. The counsel for the

applicant does not propose to file R.A. to the

Co’AJ

Vs v We have heard the learned counsel for the

applicant as also counsel for the respondents,
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S e The applicant is presently working as
Gangman unrder P.U.I._North;rn Reilway Allahabad.
As he had developed some eye problem, his case w<s
referred to Central Hospital, Neu Delhi for a
report by the Chief Hospital Supperintendent
Northern Railyay Central Hospital New Delhi in
the yeer, 1993 for investigation and objective
finding of visual loss to him. As the report
celled for was not received despite repeated
reminders, this applicetion was fileg for issuing
direction toc the respondents to finalise the case
of the applicent gs regé&rds the yisual loss and
also to give direction to réspondent No. to
submit finel report. From Annexure-=1 to the C.A.
it appears that relevant report has already been
submitted by the Central Hospital New Delhi and
the same has been received by the Chief Medical
Superintendent Northern Railway, Allahébad on

22.11.1994.

44 In viey of the above, the relief claimed
by the applicent in this applient has been

gqranted by the recpondents. Hence, this appliction
hes beccme inffuctucus and the same is dismissed

accordingly. No order as to costs.
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